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IN THE CENPRAL ADMINISTAATIE TRBUNL (1<)

Al PRINGIPAL BENCH, NEWDELHI
COLA. ND. 735/91 "7 Date ef Decision : 30.10.1992
Shri Balbir Singh  ...Applicent
Vs. . | _
Dy .Commissierz r of Pelice .. .Respendent

Head Quarter (ili,, 1\: ob-O -Bldgo,
r.p. Estate, New Delhi.

 CORANM
E~§eni ble Shri J.F. Shaxrma, Member (J)

-Ferthe Aoplicant - . ...In persen

Fer the Respendent ...5hri Jagdish vats

l. Uhether Repcrtels of lecal papers may be allewed

e ' te see the. Judgement? ~

2. To be referred te the Reperter eor net? 95 -

JUDGENENT

The -gpplicant is Sub Inspector, new werking as
Ingspecter inADelhi Pelice and is aggrieved by nen alletment
of quarter Ne .€.2, Type III at JPalicexstation Sarai Rehilla,
though he zpplied fer the same on 28.2.1991 te the pru't’y
Commissiéner of Police. The gpplicant has prayed that the

aferesaid quarter be alletted te him.

2. The respendent centested the gpplication and stated
that looking to the needs of the spplicant and the genuine

» > ’ ‘b
dlffmulty which he has been facing in the earst wvhile

res:.dence, he has been alletted Type—-IIL qur'teI‘ No .Ca15s

Palice St:tien Shalimar Bagh. The appllcant is net
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satisfied and did net heneur the alletment erder ner eccupie«

the said quarter and has filed the preseit gpplicatien

witheut any basis,

3. The goplicant argued nis case in persen and argued
 that he is entitled te the alletment ef the quarter as

per Standing Urder No .3/91 issued by the Office of

has highlighted 'sub-pafas (a)‘ and {c) of para-{x) of the said
Stending Order. He also referred to part-(ij and {ii) of

sub-para (Iv) of Maintenance of Waiting List. All these

are quéted belew :=

#(x) (a) ‘Priority date' ef a Gevt. servant in
relatien te a type of residence te which a Gsvt.
servant is eligibleunder the previsiens ef pmrra~v
of these rules in respect of Gevt. accommedatien
of type-IV or dbove means the earliest date f rem
which he has been continueusly drawing emoluments
relevant te a particular €ype. The prisrity date
fer selection grade ACsP shall be based en the
earlier date frem which they began te draw a sal ary
of %.3000/= p.m.

(c) If two er mere efficials have the same
prierity date, prierity date amengst them shall he
determined by senierity in rank."

tisn in various categeries, as stated in para V abeve,
the fellewing lists in Computer shall be maintained in
the Quarter Alletment Cell of the Police Headquartes:-

"{1v){i) Fer the alletment of residential accommed -

(a) Regulsr alletment list.
(bs' Cut eof turn alletment list.
(¢ Change of residence list.
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(ii) Applicatiens fer the alletment of Quarters of
: type 'A', 'BY; 'C' & 'D' refeived in the Quarter

Alletment Cell ef PH{ shall be erdered to be feeded
in the 'Cemputer by the Inspecter, incharge ef the

Alletment Cell. As regards gpplicatiens: fer type E
and abeve eor eut ef turn alletment/change eof =
accemmedatien en medical greunds these will be decided
by the Alletment Officer."

The gpplicant has alse argued thit the said quarter has )
been alletted to ene Shri Hari Ram, Sub Inspecter whe

is junier te him in senierity.

4, I have gone threugh the ,abeve referred te paras
of the Stending Order No.3/9L. The cheice of the
applicant fell en quarter No .C-1I, Type-I1II, P.S. Sarai

Ronills which was earlier sccupied by SubsTispector,

Shri Atam Dev Singh, whe retired on Supe rannuatien, but

he vacated the querter subsequently. The case of the

gpplicant is that when the outgeing tenant, Snri Atam Dev

Singh vacated the quarter, then he had alre ady cappliéd for

the alletment af this quarter on 28.2.1891. The fact

that Shri Atam Dev Singh retired in October, 1990 is net
denied by the applicant. The ether gricvance of the
Pplicant is that SI Hari Ram hag already been in

eccupatisn of Type-Il quarter in his possessieon md se he

oeuld net have been censidered for alletment of Quarter
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No .C=1II Saral Rehilla. Howewer, the griwance af the

agpplicant arese on 28.2.1991 when he applied far the
alletment of this quérter, but as pgr the arerment in

the ceunter, Snri Hari Ram, Sub InSpectér had already

been alletted this guarter byvtke Order Ne.9145+50/Q.A-Cell
PHQ dt. 18.12.1990. It is also averred in ﬂme counter

that the name of the goplicant was net on the waiting 1ist
f@r». alletment éf Type- 111 quar’f.er bec ause ‘he Hid net

soply earlier.‘ As per his ewn admission as well as averment

in the OA, the gpplicent applied fer the alletment of

this quarter‘m.February, 1991l. So there arises ne

questien of reveking the ead ier erder in. faveur ef
Shri Hari Ram. Shri Hari Ram has alse net been . impleaded

@S a party in this case. The respendent has net at all

the.

contravenedy Orde r No.3/91 and rather extended a symp athetic

attituble tewsrds the applicant by censidering his case en
prierity basis and previding him with the same type of

accommedatien in Shal imar Bagh. The appiicant camat have

te himself a particulapliking for a quarter if his need

of eligible type of quarter is fairly censidered by the

respondent. In an
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for allotment to the spplicant in February, 1991, there
was ne eccasien fer the ’§pplicant to apply for that
quarter, theugh it might net have been vac;ﬂ:ed by ’§he
eutge ing tenant/licencee, Shri Atam Bgv Singh, SI. In
view of tle above f;acts, tte respondents h ave fglly
cansider."ed f.he c ase af the appliCant‘ foer allstment ef
Type-I1I éccommodation en prierity basis as well as that
he belongec} to SG catégofy alse. The respondents,
-hewever,' have fu:c;thfer brought en waiting list for <the
alletment of Type-ILI quarter at P.S. Sarai Behilla by
the erder dt. 21.3.1?91 as averred in para-0 §f the
counter. The respendents have alse in the ceunter in

para 8{i) have stated that the case of the mplicantwill

be censidered as and wnen any unit falls wacant there,

5. In view of tte abeove facts'and circumstances, I find

that the present spplicatien is tetally deveid efmerit

" and is dismissed leaving the parties to bear their own cests.
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(J.P. SHARMA)
- MEMBER (J)



